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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHAB AD BENCH ALLAH ~AO.

Original Application No.251 of 2003.

Mo nday this the 17th day of Mar ch 2003.

Hon'ble Mr.Justice R.R.K. Trivedi, V.C.

Rav i Sha nkar
5/0 Sri Rishal Singh
R/o Shiv §hakti NaQar
Prem Vihar, Meerut.

•.•••••••• Applicant.

(By Advocate: Sr i R. C. Gupta)

Versus.

1 • Centr al Pr ovi de nt Fund Comm is s iore r
Ministry of Labour, Govt. of India,
New Delhi.

2. Regional Provident Fund Commissioner, U.P.
Nidhi Bhawan, Sarvodaya Nagar,
Kanpur.

3. Asstt. Provident fund Commissiore r (Admn'
Employees Provident Fund Organisation
Sub Regional Office, Meerut.

4. Sri Adesh Kumar Jain,
Regional Provi de nt Fund
Nidhi Bhawan, Sarvodaya
~anpur •

Com m is s i0 ne r (2 n d ) U. P •
Nagar,

• •• •• •• • •Res P 0 n de n ts •

(By Advocate: SriN,p. Singh)

ORO E R-------

By this O.A., filed under section 19 of Administrative

Tribunals Act 19B5, the applicant has challenged the

order dated 03.03.03 by which he has been tran§ferred

as U.O.C in Sub Regional Office, Meerut to Sub Regional
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Offica Gorakhpur of tmpl.y.as Provi •• nt fund organisatiDn.
!

2. L.arn •• counsel l' l' the applic.nt subftitt.d that

th. ordsr is mal. fide an~ has been passe against him at

t hi:! instance • f resp ndant No.4. Hmwevt:tr, it is not disputed
cY'--

t hat respondent N .4. was trans ferred 1'1'01'1 (VIaerut 'tt Kanpur

in the month of October 2002 and impugna order w.s passed
'"" '" c-<:-- \~ '""-

by Responaant N .2 in March 200~ i.e., more than 5 ,"i'bCZl ~e.-\t~
~

tr.ns flir of' resp· n"lInt .e.4. It is not dis .Juted that

pending at Meerut which are serious in nature and his

ratention at Medrut .ay not have be n fauna Gdsirable

considering thd alld g.ti8n~ made therein. In the

cirCJmstancas, I .D ni.Jt find any errer in the ordar of

transfer. Ltlarnad counsel f I' the applicant relia, an

ju gament of Hen'ble High Curt in case of Sul kh Chandra

Vs. state at' U.P. and othars 1999 (2) L.8.E.S.R. pege 853.

However, in p culier facts of thQ preSiint case, the case

.01313 nat help the applica nt.

3. Learn<id c8unsl!l fer the applicant, ~lJever, su I:Jnit tea

that Disc iplinary PI' oceiitdings against the applicant are

pending in Meer~~~s. applicant ~Quld b8 .arv~t
Gariikhpur and it be di ff icult for him t c leak • fte l'

the Disciplinary Procaadinga 1'1' such a long distanca.

f t: this purpose the applicant ia givan' liberty to raal<w

/

application before respondent N .2 n~ely Regional

Provid.Jnt fund CGmlQissioner U. P. t 13 post him at aoma
~~.»<~ ~

place egg 1; "~r3.rut and if thd sana is not possible

to .nsura th~t the applicant is grant •• leava and T.A.

&. D.A. l'Dr at'tanding tha Disciplinary Proc ••edings. If the

•••••••••• 3/-
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applicat ian is filad alongwit h c py af the or.er, it sh.ll

b considarad within thr8d months. APplication is

dia",isaed.

Ne or er ast costs.

Manish/-


